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Original Application No. 605 of 1992 

Mukund Murari 	  Applicant 

Versus 

Union of India and others 

Honoble Mr. Maharaj Din, Member(jucdcial) 

Honeble Mr. vl, ';ieth. Member (Administrative)  

( By Hon'ble Mr. Maharaj Din,J.M.) 

This is an application under section 19 of the 

Admihistrative Tribunals Act,1985 fir seeking relief that 

the termination/discharge order dated 16.9.1991 which was 

confirmed through impugned order no. 184 dated 28.10.1991 

(Annexure A,1) be quashed. 

2. The applicant has stated that he was engaged as 

Extra 'Departmental Telegraph Messenger on 11.6.1989. He 

continued to work till 16.9.1991 with iittoOrgloAAL breaks. 

It is stated that the services of the applicant have been 

terminated without following the procedure or holding any 

enquiry and the order of the termination is arbitrary and 
ti 

illegal in the eye4 of law. 

3. The responJents have filed counter—affidavit 

and resisted the claim of the applicant, inter_alia on the 

ground that the applicant was engaged as Extra Departmental.  

Telegraph Messenger as substitute and he has no right 

to claim to work in the department on permanent basis. 

4. ie have heard the learned counsel for the parties. 

The applicant has not filed any appointment letter to 

establish that he was legally appointed as .ixtra Departmental 

Telegraph Messenger. The learned counsel for the respendentE 

Hontd..2/— 

EesponPents 




